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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

WELCOME TO INDONESIAN PAR-
LIAMENTARY DELEGATION

MR. SPEAKER: Hon. Members, at
the outset, 1 have to make an an-
nouncement.

On my cwn behalf and on behalf of
the hon. Members of this House and
our Inter-Parliamentary Group, I
have great pleasure in welcoming
Hon. Mh. Isnaeni, Deputy-Speaker of
the House of Peoples’ Representatives
of the Republic of Indonesia and the
hon. Members of the Indonesian Par-
liamentary Delegation who are on a
visit to India as our very honoured
guests, The other hon. Members of
the Delegation are:

1. Mr. Soemardjo Partosudirdjo
Mr. Rivai Siata

Mr. Haryanto Dhanutirto

Mr. Aula Achmad

Mr. Nawawi Hasan

Mr. Syarifuddin Harahap

Mr. A. Rachman Hasan

8. Mr. Agem Ginting

N wn

The Delegation arrived here on the
28th morning and will be in India till
the 1st August. They are now geated
in the Special Box. We wish them a
happy and a fruitful stay in our
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country. Through them we convey
our greatings and besi wishes to the
Farhament, Government and the peo-
ple of the Republic of Indonmesia.

L]

PAPERS LAID ON THE TABLE

STATEMENT re. FLOGD SITUATION IN
THE COUNTRY

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
JAGJIVAN RAM): I beg to lay on
the Table a statement (Hindi and
English versions) on the flood situa-
tion in the country. [Placed in Lib~
rary. See No. LT- 9865/75].

SHRI INDRAJIT GUPTA (Ali-
pore): Since it is not being read out,
at least copies must be made avail-
able to us. It may be circulateq to
all the Members.

STATEMENT 7¢. NEW PROGRAMME FOR
EconoMic PROGREgS' ANNOUNCED BY
P.M,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): 1 beg to lay on the Table a
statemeut indicating the Wew Pro-
gramme for Economic Progress’ an-
nounced by the Prime Minister on
the 1st July, 1975. [Placed in Library.
See No. LT-9886/75].

REVIEWS AND ANNUAL REPORT OF

HINDUSTAN ANTIBIOfiCS LTD., PIMPRI

AND HINDUSTAN ORGANIC CHEMICALS
LTD., RASAYANT FOR 1978-T4

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): I beg to lay on the Table
a copy of the following papers (Hindi



3 Papers Laid

and English versions) under sub-sec-
tion (1) of section 619A of the Com-
panieg Act, 19568:—

(1) (i) Review by the Govern-
ment on the working of the
Hindustan Antibiotics’ Limi-
ted, Pimpri, Poona, for the
year 1978-74.

(i) Annual Report of the
Hindustan Antibiotics Limi-
ted, Pimpri, Poona, for the
year 1878-74 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on,

{2) (1) Review by the Govern-
ment on the working of the
Hindustan Opganic Chemicals
Limited, Rasayani (Maha-
rashtra) for the year 1873-
74.

(ii) Annua] Report of the
Hindustan Organic Chemicals
Limited, Rassyani (Maha-
rashtra) for the year 1973-
74 along with the Audited
Accounts and the comments
of the Comptroller and Au-

ditor General thereon,
{Placed in Library. See No.
LT-98687/75].

Axwvar RerorT or ICAR POR 1971.72
ARD A SyATEMENT re. DBLAY

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. BHINDE): I beg to lay on the
Table:—~

(i) A eopy of the Annual Report
(Hindi and English versions)
of the Indian Council of Agri-
cultural Research, New Delhi
for the year 1871.72.

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
thg above Report. [Placeg in
Library. See No. LT- 9888/
751.

JULY 28, 1878

Papers Laid 4

OrpEr No. 44 OF DELIMITATION COM-
MISSION, REPORT OX GENERAL FELeC-
TIONS T0 LREGISLATIVE ASSEMBLIES
PURING 1074 ANp A STAEMENT e,
Hinpt VERsION OF REPORT

THE MNISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I beg to lay on the
Table—

(1)A copy of Order No. 44
(Hindi and English versions)
of the Delimitation Commis-
sion in respect of the State
of Rajasthan published in
Notification No. S.0. 289(E)
in Gazette of India, dated the
80th June, 1975, under sub-
section (3) of section 10 of
the delimitation Act 1972,
[Placed in Library. See No.
LT-9869/175].

(2) (i) A copy af the Report on
the General Klections held
during the yeay 1974 to the
Legislative  Assemblies of
Manipur, Nagaland, Orissa
Uttar Pradesh and Pondicher.
ry-—Statistical.

(ii) A statement (Hindi and
English versions) explaining
the reasons for not laying
simultarieously the Hindi
version of the above Report.
[Placed in Library. See No.
1L.T-9870/751.

NOTIFICATIONS UNDER ALL INDIA
SErvVICES AcT, 1951

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA);c I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English vep-



- Papers Laid
i

sions) under sub-section (2) of sec-

#ion 3 of the All India Services Act,

1951:—

(i) The All India Services (Dis-
cipline and Appeal) Amend-
ment Rules, 1975, published
in Notification No, G.SR. 872
in Gazette of India dated the
18th July, 1978.

(ii) The Indian Administrative
Service (Cadre) First
Amendment Rules, 1975, pub-
lished in  Notifieation No.
G.S.R. 899 in Gazette of India
dated the 26th July, 1975.
[Placed in Library. See No.
9871/78].

TFTINANCE ACCOUNTS oF UNION GOVERN-

MENT FOR 1973-74, REpORTS or Com-

PTROLLER & AUDITOR, GENETAL FOR 1973
AND 1974 AND A STATEMENT

SHRI PRANAB KUMAR MUK-
HERJEE: I beg to lay on the
*Table—

(1) A copy of the Finance Ac-
counts of the Union Goveru-
ment for the year 1973-74.

{2) A copy of the Report of the
Comptroller and  Auditor
Genera]l of India 1973--Union
Government (Commercial)
,—Part V,~Individual points
of interests and resume of
Reports of the Company Au-
ditors, under article 151 (1)
of the Constitution.

{3) A copy of the following parts
of the Report of the Comp-
troller and Auditor General
of India, for the year 1974—
Union Government (Commer-
cial) under article 151(1) of
the Constitution:—

(i) Part II—Appraigal of the
working of the State Trad-
ing Corporation of Indis
Limited.

{il) Part TII—Appraisal of the
working of the Hindustan
Zinc Limited.

SRAVANA 6, 1897 (SAKA)
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(4) A statement (Hindi and
English versions) explaining
the reasonis for not laymng
simultaneously the Hindi ver-

» sion of documents mentioned
at (1), (2) and (3) above.

[Placed in Library.
LT-8872/75].

See No.

STATEMENT RE, CONRECTION OF
ANSWER

SHRI ANNASAHEB P. SHINDE: 1t
heg to lay on the Table a statement
(i) correcting the answer given on
the 28th April, 1975 to Starred Ques-
tion No. 802 by Shri Balakrishna Ven-
kanna Naik regarding production and
procurement of wheat and paddy and
(ii) giving reason for delay in cor-
recting the answer, [Placed in Lib-
rary. See No. LY. 9878/75].

NOTIFICATIONs UNDER COMPANIES ACT,
1956 .

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTIC AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (3) of section 642 of the
Companieg Act, 1956:—

(i) The Companies (Central
Government’s) General
Rules and Forms (Amend-
ment) Rules, 1975, pub-

lished in Notification No

G.SR. 327(E) in Gazette
of India dated the 10th
June, 1975.

(i) The Companies (Central
Government’'s) General Rules
and Forms (Second Amend-
ment) Rules, 1975, pub-
lished in Notification No.
GS.R. 414(!:). in Gazette
of India dated the' 16th
July, 1975.
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{Shri Bedabrata Barua]

(2) Two statements (Hitndi and
English wversions) explaining
the reasons for mot laying
simultaneously the Hindi ver-
sions of the above Notifica-
tions. [Placed in Library.
See No. LT-9874/75].

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES AcCT, 1955

SHR] ANNASAHEB P. SHINDE:
I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-
section (6) of seetion 3 of the Essen-
tia] Commodities Act, 1955:—

(1) G.8SR. 242(E) publisheq in
Gazette of India dateq the
1st May, 1875.

(2) The Delhi, Meerut and
Bulundshahy Milk and Milk
Products (Export) Control
Order, 1975, publisheq in
Notification No. S.0. 331(E)
in Gazette of India dated the
7th July, 1975. [Placed in
Library. See No. LT-8875/75].

(3) A copy of the Annual Report
(Hindi and English versions)
of the West Bengal Agro-In-
dustries Corporation Limited
Calcutta, for the year 1972-
78 along with the Audited
Accounts and the comments
of the Comptroller and Au-
ditor General thereon, under
sub-section (1) of section
619A of the Companies Act,
1056. [Placed in Library. See
No. LT-9876/15].

REVIEWS AND ANNUAL REpPORTS

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
to jay on the Table:~—

(1) A copy each of the following
papers (Hindi and English
versiong) under sub-section
(1) of section 619A of the

Act, 1056:—

.1 ‘() (i) Review by the Govern-
ment on the working of the

Papers Laid g

Hindustan Housing Factory
Limited, New Delhi, for the
year 1873-74.

(ii) Annual Report of the

(b)

Hindustan Housing Factory
Limited, New Delhi for the
year 1978-74 along with the
Audited Accounts ang the
comments of the Comptroller
and Auditor General thereon.

(i) Review by the Govern-
ment on the working of the'
Nationa] Buildings Construc-
tion Corporation Limited
New Delhi, for the year,
1973-74.

(ii) Annual Report of the Na-

(c)

(

2

tional Buildings Construction
Corparation Limited, New
Delhi for the year 1973-74
along with the Auditeq Ac-
counts and the comments of
the Comptroller and Auditor
General thereon.

(i) Review by the Govern-
ment on the working of the
Housing and Urban Develop.
"ment Corporation Limited,
New Delhi, for the year 1973~
74.

ii) Annual Report of the

Housing ang Urbap Develop-
ment Corporation Limited,
New Delhi for the year 1973-
74 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, [Placed
in Library. See No. LT-9877/
75].

A copy of the Delhi Urban
Art Commission (Submissionr
of Annual Report) Rules,
1975 (Hindi and English ver-
sions) published in Notifica-
tion No. GSR 858 in Qazette
of India dateg the 12th July,
1975, under sub-section (3)
of section 26 of the Delhi
Urban Art Commission Act,
1873, [Placeg in Library. See
No. LT-9898/78].
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chmon UNDER Tr.xms c::u-
: mmm Act, 1983 - :

- THE DEPUTY MINIB‘I‘ER l’N THE
- MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH):
I beg to lay on the Table a copy of
Notification.  No. GSR 6535 published
in Gazette of India dated the 3lst
May, 1975 containine corrizenda to
Notification No. GSR 172(E) dated
the 81st March, 1975, under sub-sec-
tion (3) of section 22 of the Textiles
Committee Act, 1963. [Placed in Lib-
rary. See No. LT-9879/75].

ANNUAL REPORTS OF BOARD OF TRUSTEES
‘OF INDIAN MUSEUM, CALCUTTA TYOR
1970 to 1874

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
‘SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): 1 beg to lay on the
‘Table a copy each of the following
Reports (Hindi and English ver-
sions) : —

(i) Annual Report of the Board
of Trustees of the Indian
Museum, Calcutta, for the
year 1870-71.

4ii) Annual Report of the Board
of Trustees of the gndim
Museum, Calcutta, for the
year 1072-73.

(iii) Annual Report of the Board
of Trustees of the Indian
Museum, Calcutta, for the
year 1972-83.

{iv) Annual Report of the Board
of Trustees of the Indian
Museum, Cdlcutta, for the
year 1973-74.

(v) A stateme'xt (Hindi ‘and
English versions) showing
reasons for delaying in lay-
ing the Reports mentioned at

- 4) ta. vy
in Ltbrary See No. LT-QSB&/
- 751.

abqv'e [Placed .

SRAVANA 6, 1897 (saxm Memacs. mm as 30

REPORT OF THE. Gomssxox OF maumr

re. ALLEGATIONS AGAINST . CERTAIN FOR-
m:n Mmsna OF PUNJAB AND MeMo-
mnuu

SHRI OM MEHTA: I beg to lay
on the Table a copy each of the fol-
lowing dacuments (Hindi .and Eng-
lish versions) under sub-section (4)
of section 3 of the Commissions of
Inquiry Act, 1952:—

(i) Report of the Commission of
Inquiry into the allegations
aganst certain former Minis-
ters of Punjab.

(ii) Memorandum of action taken
on the Report. [Placed in
Library. See No. LT-DBBO/
751. !

11.05 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, ]
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(1) “In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Fro-
cedure and Conduct of Busi- -
ness in the Rajya Sabha I
am directegd to return, hers-
with the Pondicherry Apr
propriation (No. 2) Bill 1978,
which was passed by the Lok
Sabha at its sitting held on
the 23rd July, .1975, and.
transmitted to the Rafya
Sabha for its recommendations
and to state that this Houa
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.” :

(ii) “In accordance with the pre-
" vyisions of ‘rule- 127 of the

Rules of Procedure ang Con-

duct of Business in the Rajyas '
Sabha, I am directed to in-

. form the Lok Sabhs that the

T "Rafya sabha at ‘it sitting
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: of 8C./8T. .

[Secretary.General]

heid ontheﬂmhf . 1978,
"dgreed Without anyqlimend-
ment to the Conservation of
Foreign Exchange and Pre-
vention of Smuggling Activi-
tieg (Amendment) Bil}, 1975,
which 'wes pasted by the Lok
Sabha at itg sitting held on
#" the 23rd July, 1975

11.06 hrs.
CQMMITTEE ON'PUBLIC UNDER-
TAKINGS

81xTY-NINTy REPORT AND MINU1ES

SHR!] NAWAL KISHORE SHARMA
(Dyusa): 1 beg to present the Sixty-
nidth ' Report of the Committee on
Public Undertakings on Cement Cor-
poration of India Ltd, angd Minutes of
the sittings of the Committee relating

thereto, 1

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES.

Ex1ENSION OF TExm OF OFFICE OF
MEMBERS

The Minister of State in the Ministry
of, Home Affairs, Department cf Per-
sopal and Administrative Reformg and

t of Parliamentary Affairs
(Shri Qm, Mehbta): I beg to move:

* wPhat this House do suspend gub-
rule (2) of rule 331B of the Rules of
Procedure ang Conduct of Business
in Lok Sabha in itg application to
the motion for extention of the term
of office of the present members of
the Committee nn the Weltare of
Scheduled Castes and  Scheduled
:l‘ribe:."

SHRI INDRAJIT GUPTA (Alipore):
Sir, he should say a few words, why
it ig necessary,

MR. SPEAKER: There is not much
to say: this is just extension of time.
The question is.

”mtthhuoused suspendsu
sule (2) of rule 331B of the Rules of

JULY 28, 1075

Committee on Wclfan 12
‘ of SC/8T.

Procedure and Conduct of Business
in Lok Sabba‘in its application to
tae motion for extension v the term
of aoffice of the present memberg of
the Committee. on the Weltare of
Sicheduled Castes and Scheduled Tri.
bes” ‘

The motion was adopted,

}

SﬁR‘I OM MEHTA: I beg to move:

“That this Hougse do exteng the
term of office of the present membhers
of the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes from Lok Sabha up to the last
day of the next Session of Lok
Sab

This motion bas been brought be-
cause we thought ‘hat in this Session,
which was a short Session, it could not
be possibie to-hold the eiections of the
memberg of this Committe:, and that
it was better that they coniinued to
work and the term was extended uplo
the last day of the next Session, other-
wise this Committee cculd not conti-
nue its work. Thig was the only pur-
pose.

MR. SPXARER:
The questiop is:

‘“That this House do extenq the
term of office of the present members
of the Commitiee on the Welfare of
Schedileq Castes and Scheduled Tri-
bes from Lok Sabha uptlo the last
day of the next Session of Lok
Sabha.”

The motion was adopted.

SHRI R. S. PANDEY (Rajnandgaon):
Those who are not Scheduled Castes
like Pandeys and Rajas should slso be
given opportunity to scrve on this Com-
mittee.

SHKI 8. M, BANERJEE (Kanpur):
Whether the next session is going to
be held at all.

MR. SPEAKER: So long as the
Speaker is there, the session will be
there,
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& D.E.G. (Genl)
SHR;I OM MEHTA: I beg to mover

“that this House do intimate to
BRajya Sabha that the term of office
of the present members of the Com-
mitiee on the Welfare of Scheduled
Castegs and Scheduled Tribes from
Lok Sabha has been extended upto
the last day of the next Session of
Lok Sabha and do recommend to
Rajya Sabha that they do take such
action as they may deem fit in regard
10 the association of the members
of Rajya Sabhg with the said Com-
mittee.”

MR, SPEARER: The mction 1s self-
explanatory. I will put it to the House.
The question is. ¢

“That this House 1o intimate to
Rajya Sabha that the teryn of office
of the present members of the Cem-
mittee on the Welfare nf Scheduled
Castes and Scheduled Tribes from
Lok Sabha has been extended up to
the last day of the next Session of
Lok Sabha and do recommend to
Ra)ya Sabha that thry do tuke such
acfion as they may deem fit in re-
gard to the association of the mem-
bers of Rajya Sabha with the said
Committee.”

The motion was edopted,

1113 hrs.

SUPPLEMENTARY DEMANDs FOR
GRANTS* (GENERAL), 1975-76
And
DEMANDS FOR EXCESS GRANTS*
GENERAL), 1972-73

MR, SPEAKER: Now, we take up
Supplementary Demands for (Grants
(General) and Demands for Excess
Grants (General). There agre some cut
motions by Mr. Ramavatar Shastri,
Shri Madhukar angd Shri Ram Kedao,
but none of them is there to move
them

Distanp No. 12—FOREIGN TRADE AND
ExpoRT PRODUCTTION

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,000 cn Bevenue Ac-
count be granted to the President to

& D.EG. (Genl)

defray the charges which wil! come
in coyrse of payment during the yeéar
ending the 31st day of March 1976,
in respect of ‘Foreign Trade and Fx-
port Produetion’.”

DeMaAND NO. 20-~CoAL aAND .LIGNITE

MR. SPEAKER+. Motioss moted

“That a Supplementary sum ot ex-
ceeding Rs. 35,00,00,000 op Capitgl Ae-
count be grantgd to the President to
defray the charges which will come
m course of payment during the year

ending the 31st day of March, 1076

in respect of ‘Coal and Ligmte'.”

DEMAND NO. 40—TRANSFERS T0' STATE
AND UNION Tr.nnrrony,, GOVERNMENTS

MR. SPEAKER: Molion mowved:

“That a Supplementary sum hot ex-
ceeding Rs. 22,50,00,600 on Revenue
Account bé granted to the President
to defray the chargés which will
come in ecourse of paymeat during
the year ending the 31st day of
Moarch, 1976 in respect of “I'ransfers
to State and Union Territory Gov-
ernment’.”

DEMaND NoO. 41—OTHER EXOENDITURE
OF THE, MINISTRY OF FINANCE, -

+

MR, SPEAkER: Motion mt;;red.

“That a Supplementary sum not ex-
ceeding Rs. 60,00,000 on Revenue Ac-
count and not exceeding Rs, 20,00,00,000
on Capital Account be granted to the
President to defray the charges which
will come in course of payment duting
the year ending the 31t day of March,
1976, in respect of ‘Other Expenditure
of the Ministry of Finance'.”

DEMAND No. 58--INDUSTRIES
MR. SPEARER: Motion moved.

“That a Supplementary sum not éx-
ceeding Rs. 23,71 10,000 on Capital Ac-
count be granted to the dent tn
defray the charges which wil} come in
course of paymedt during the yesr

*“Introduction with the recommendation of the President.
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D.E.G. (Genl.)
[Mr. Speaker]

ending the 31ist day of March 1076, in
respect of ‘Industries’.”

DEMaND NoO. 70-—PETROLEUM AND
PETRO-CHEMICALS INDUSTRIES

MR, SPEAKER: Motion moved.

“The$ a Supplementary sum not
exceeding Rs. 15,45,00,000 on Capital
Account be granted to the President
fo defray the charges which will
come in course ¢of payment during
the year ending the 31st day of
March, 1876, in respect of ‘Petroleum
snd Petro-Chernicals Industries'’.”

DeMand NO., T71—FeRTILIZER  AND
CHEMICALS INDUSTRIES

MR, SPEAKER: Motion moved.

“That a Supplementary sum not
exceeding Rs. 31,00,00,000 on Capital
Account be grented to the Presgident
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1976, in ypespect of ‘Fertilizer
and Chemicals Industries’,”

Demanp No. 1-—-MINISTRY OF DEFENCE

MR, SPEAKER: Motion moved.

“That a sum of Rs. 62,179 be granted
to the President to make good an ex-
cess on the grant in respect of ‘Min:-
stry of Defence’ for the year ended the
51st day o March 1873.”

DemaNp No. 2-—DEFENCE
EFrECTIVE—ARMY

MR. SPEAKER: Motion moved.

“That a sum of Rs 45,78.47,342 be
gzented to the President to make
good an exvess on the grant in res.
pect of ‘Defence Services, Effective—
Army* for the year ended the 3lst
day of March, 1973.”

SErvICES,

DeEMAND NO. 4—DEFENCE  SERVICES,
EFFECTIVE—

AR FORCE
MR, SFEAKER: Motion moved.

“That & surd of Rs. 518,635,178 be
granded tt the Presidemt to make good

Suppl. D.G. (Genl) & 16
D.E.G. (Genl.)

an excess on the grant in respect of
‘Defence Services Effective—Air Force’,
for the year ended the 31st day of
March, 1973,

Demanp No. 15-—-SraMps
MR, SPEAKER: Motion moved,

“That a sum of Rs. 83,01,244 be gran-
ted to the Pregident to make good an
excess on grant in respect of
‘Stamps’ for the year ended the 3ist
day of March, 1973.’

DeEmMAND No. 18—MINT
MR. SPEAKER: Motion moved:

“That a sum of Rs, 5.30,8468 be gran-
ted to the President to make good an
excess on the grant in respect of ‘Minit’
for the year ended the 31st day of
March 1973."

DEMAND NO. 19—PENSIONS AND OTHER
RETIREMENT BENEFITS

MR, SPEAKER: Motion moved.

“That a sum of Rg. 24,94,087 ba gran-
ted to the President to make good an
excess on the grant in respect of ‘Pen-
sions and other Retirement Benefits’
for the year ended the 313t day of
March, 1973.”

Drvand No. 20—Optum FACTORIES AND
ALKAaLOID WORKS

MR. SPEAKER: Motion moved:

“That a sum of Rs. 189,929 Dbe
granted to the President to make good
an excess on the grant in respect
of ‘Opium Factories and Alkaloid
Works' for the year gnded the 31lst day
of March, 1973.”

Demanp No. 21—OreeErR REVENUEZ Ex-
PENDITURE OF THE MINISTRY OF FINANCE

MR. SPEAKER: Motion

“That a sum of Rs, 789,77414 be
granted to the President to make good
an excess on the grant in respect of
‘Other Revenue Expenditure of the
Ministry of Finance’ for the year ended
the 3ist day of March, 1073.”

moved:
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MR, BPEAKER: Motion moved.

“That a sum of Rs 9,71,550 be gran-
ted to the President to make good an
s«xcess on the grant in respect of ‘Fo-
rest’ for the year ended the 3ist day
of March, 1973.”

DeEMAND NO. 47-—-ANDAMAN AND NICO-
BAR ISLANDS

MR, SPEAKER: Motion moved.

“That g sum of Hs 91538008 re
granted to the President to make gnoa
an excess on the grant in resrect of
‘Andaman and Nicobar Islands’ for
the year ended the 31st day of March,
1973.”

DEMAND NO 48—ARUNACHAL PRADESH

MR. SPEAKER: Motion moved:

“That a sum of Rs, 3996951 be
granteg to the President to make gooa
an excess on the grant in regpect o1
“Arunachal Pradesh’ for the year ended
the 31st day of March, 1973.”

DEMAND NO. 52--MINISTRY Or INDUS-
TRIAL DEVELOPMENT

MR, SPEAKER: Motion moved.

“That a sum of Rs, 17,909 be gran.
ted to the President to make good on
-excesg on the grant in regpect of ‘Mini-
stry of Industrial Development’ for wne
year ended the 31st day of March,
1973

Devaxy NoO. 57--INFORMATION AND
PuBLICITY

MR, SPEAKER: Motion moved.

“That a sum of Rs. 2,9J,625 be gran.
ted to the President to make good an
excess on the grant in respect of In-
formation and Publictty’ for the year
«ended the 31st day ot March 1878

& DEG. (Genl)
DrManp NoO. 70—Roabs

MR. SPEAKER: Motion moved:

“That a sum of Rs. 49,331,750 be
granted to the President to make good
8n excess on the grant in respect of
‘Roads’ for the year ended the 3ist day
of March, 1973.”

DemaNp NoO. 72--.LIGHTHOUSER AND
LIGHTSHIpS

MR. SPEAKER; Motion moved-

“That a sum of Rs, 6,15,439 be gran-
ted to the President t0o make good an
excess on the grant in respect of ‘Light-
houges and Lightships’ for the year
ended the 31st day of March 1973."

Demanp No. 82—MINISTRY OF WORKS
AND Housmnec

MR. SPEAKER: Motion noved:

“That a sum of Rs. 18.29,176 be gran-
ted to the President to make good an
excess on the grunt in respect of ‘Mini-
stry of Works and Housing’ for the
year ended the 31st day of March,
1973.”

DrMAND No. 83-—PUBLIC WORKS

MR. SPEAKER: Motion moved:

“That a sum of Rs. 6,60,22,094 be
granteq to the President to make good
an excess on the grant in respect of
‘Public Works’ for the year ended the
31st day of March, 1975.”

Denanp No. 89«~POSTS AND TELEGRAPHS
WORKING EXPENSES

MR. SPEAKER° Motion moved:

“That a sum of Rs. 60,62,843 be gran-
ted to the President to make food an
excess on the grant in respect of ‘Postg
and Telegraphs Working Expenses' for
the year ended the 31st day of March,
1973."

”r
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DeMand No...: 104—Darimcs  CariraL
Qurtay
MR. SPEAKER: Motion moved:

“That a' sum of Rs, 16,32,71 ?61 be
granted to the President to make good
an excess.on the ‘gramt in respect of
‘Defence Capital Outlay’ for the year
ended the 31st day of March, 1973."

DEMAND No. 113—LQANS AND ADVANCE]
" BY 'HE CENTRAL (OVERNMENT

MR. SPEAKER: Motion

“That a sum of Rs. 19,19,97,205 be
granted to the President to make good
an excess on the grant in respect of
‘Loans anqd Advences vy the Central
Government’ for the year ented the
81st day of March, 1973.”

moved :

Drymane No. 117—Carrta  OUTIAY OF
Tae MINISTRy Op HEMLTR AND FAMILY
PLANNING
MR. SPEAKER: Motion moved:
*That a sum of Rs. 1,10,.32,614 be
granted to the President to make good
an excess on the grant in respect of
‘Capita] Outlay of the Ministry of
Héalth and Family Planning’ for the
year ended the 31st day of March,

1973,”

!

DeMaAND No. 118—Cazitar Outray IN
UNION TERRITORIES

MR. SPEAKER: Motion moved:

"‘That a sum of Rs, 2,48 60.086 be
granted to the President to make good
an excess on the grant in respect of
‘Capital Outlay in Union Territories’
for the year ended the 31st day of
March, 1973.”

DrManp NoO, 126—Carital, OUTLAY ON
Roaps

MR. SPEAKER: Motion moved:

“That a sum of Rs 3, 18,85,536 be
granted to the President to make good
sn excess on the grant in respect of
‘Capital Qutlay on Roads' for the year:
ended the 31st day of March, 1973.”

‘Suppl. ‘DG, (G:ol) & 20
DEC, (Genl) .

DEMAND WO, 188—Drrur Carrral OuTLAY
MR, SPEAKER: Meotion moved: °

“That a sum of Rs, 19,85566. be
granted to the President to, make good.
an excess on the grant in respect of
‘Delhi Capital Outlay for the yesr end-
ed the 31st day of March. 1973.”

The demandg are now before the
House,

SHRI 8. M. BANERJEE (Kanpur) I
would confine myself to Demands 41,
59 and 2. Let me start from Demand
No. 41 and bring the subject of the
accumulated dearnesg allowapce and
the arrears which are legitimately due
to the Central Government employees.
This month itself our Joint Consulta-
tive Machinery met the hon. Minister,
Shri C. Subranmaniam and he was
assisted by his colleague, Sardar Swa.
ran Singh, along with the Secretary
for Finance and others who were pre-
sent and we continued discussions for
for more than hours. We gave our argu.
ments and we were assured that the
next meeting will be called last week
which has passed and finally a decision
will he given, The Government had
admitted that six or five instalments
are due to the Central Government

"employees from the 1st of Octobher,

1974. There is no doubt whatsoever
on that point. They want us to re-
congider the pre<ent formula which is
a modified formula after the submis-
sion of the Pay Commission report.

The Third Pay Commission sub-
mitted its report and the Government
very kindly agreed to that. A dialogue
between the Governient and the staff
representatives continued for a con.
siderably long time after which this
modified D.A. formula was approved
by the Government and implemented.
Now the Finance Setretary or Govern.
ment, T must say, want us to revert
back to the Pay Commission ‘formula
which according to us was extremely
reactionary.

What is the difference bhetween the
Pay Coammisgion’s D.A. formuls  and
the modified formula? The Pay Com-
migsion recommended there should be
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an average rise of 10 points and sfter
negotiations, Government agreed on
8 points, - Thé Pay Commission recom-
mended that for the lowest category
of employees drawing salary upto
Rs. 300 p.m. there should be 95 per cent
neutralisation, but as per modified
formula they should be given 100 per
cent neutralisation because they are
the lowest in the society and in their
case the line between hunger and
anger is becoming thinner day by day.
We accepted that.

So far as periodicity is concerned,
whenever price rises Government
should automatically declare slab of
dearnegg allowance. Now, Government
wants us to consider that this should
be linked up with the annual budget
and only once a year D.A. should be
revised. This is again against the for-
mula which Government had accepted
after modificfiation.

The most objectionable formula is
the quantum of dearness allowance.
The modified formula at present 15 that
4 per cent 1n the case of Class IV and
3 per cent m the case of Class III
should be given. Now they want us
10 accept a change in that, They
want us to accept 3 per cent and 2%
per cent respectively. They have
quoted that thus has been done by the
Maharashtra Government. Shr: Pranab
Kumar Mukherjee is here. 1 wish Shn
Subramaniam to be here It iz told
that the prices are coming down. Day
in and day out Government through
All India Radio, Television and
through the news paper say that the
prices are coming down. Figures and
statistics are given to show that the
prices of all commodities have come
down. It is true that prices of certajn
commodities have come down beyond
expectation, for example mustard oil,
dalda, postman oil and some other
. commudiﬁga, But again the priceg are
rising. So, if the Government’s state.
ment is correct that the prices are
coming down, what ig their fear? There
will be no occasian for future dearness
allowance. Why should they ask us
to change the formula. IUTC, HMS or
Indian National Trade Union Congress.

& D.EG. (Genl)

may readily agree to deliberalise the-
formula, why should we decept that?
After struggle, aftet- negdtiations, we
got Pay Commission’s forrhula, which
according fo us was re-actionary,.
modified to the inteérests of the em.-
ployees. Now Government, because
they failed miserably to hold the price
line, want us to change the formula.

The Pay Commission hag said 1f the!
price index goes beyond 272, then
either the same formula should con-
tinue or revision should teke place,
It any nay revision takes place, I am'
all for it; but that has been ruled out.
1 want the Governmeént to consider
this. What is their objection now?'
For 33 or 4 crores, they are going to:
deprive 30 lakhs of employees of their
legitimate dues, of five instalments of
DA. 1 would not say more about it
There was & meeting which was to
have taken place last week. Mr.
Pranab Kumar Mukherjee is here. I
would request him to consult his senior
colleague and declare their final deci.
sion in this House, Whatever I say,
will not come in newspapers. what.
ever he sayg will be broadcast over
AIR and will come in newspapérs. Let
their final decision be announced. Do
not tire the patience of Government
employees. They have pledged their
unconditional support to Shrimati
Indira Gandhi and her economic poli-
cies which she has announced. 1 don't
make it a condition saying, unless you
pay thig thevy will not improve in their
work. That is not the thing. They have
already done it in 1962, 1965 and in
1975 and even today they are working
hard. Reactionary forces could not
grab the central government employees.
J. P, tried his best; in the Boat Club
meeting he said something, but they
have not been accepted by the Central
Government employees. They have
stood ageinst reaction, I request Mr.
Pranab Kumar Mukherjee-to announce
in the House whether they are going
to have a meeting this week, and we
are prepared to discuss; let him an.
nounce the mode of payment whether
it can be in cash or in some other form
we can discuss. 1 do not know why
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‘in the case of Central Government
.employees alone they are thinking so
Jouch in regard to payment of D.A.
whereas in the case or employees of
.public undertakings they have been
paid. Why should this question of
‘Inflation’ be brought in only in the
.case of Central Government employees
but not so in the case of employees of
public sector undertakings? I do not
.understand this. I request him not to
disappoint, not to frustrate the feel-
ings of Central Government employees,
The Finance Minister was extremely
~sympathetic during the meeting. Even
Sardar Swaran Singh assured us that
we would take a decision soon. Let the
Minister rise above the bureaucrats
and give a decision imm-21iately, We
are prepared to accept any formula
that is mutually agreed ucon. If you
take any decision on the basis of
emergency it would not be good and
-the people will not take it lying down.
I am not threatening, but [ wish res-
pecttully to point out that a time has
come for you to take a final decision.
formula for the payment of DA, the
mode of payment etc. We are prepared
to discuss and arrive at a reasonable
solution.

Y come to my second point. This is
regarding agricultural prices. Prices of
wheat; rice and other coarse grains
have come down in some of the States.
Whit apout sugar? From Rs. 5 it came
down to Rs. 4/50 or Rs. 4/20. But
suddenly the prices are going up. 1
am not talking of the statistics. I go
to bazar myself and purchase things.

But the price has not come down to
that extent when here is more produc-
tion of sugar—here is a record pro-
duction of sugar (Interruptions).

SHR!I M. RAM GOPAL REDDY
(Nizamabad): The official price of
sugar is Rs. 142 per bag which in-
cludes Central Excise tax

SHRI S. M. BANERJEE: Uniortun.
ately, we ‘purchage gugar only in hiles!
‘1 say that there should be a discussion

Suw D.G. (Genl) &
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in this House whether the price of
sugar has actually gone down or is it
as a result of fear of using MISA that
the price of sugar has come down. I
say that the price of sugar hag come
down as a result of certain measures
taken by the Government.

I would like to take this apportunity
of informing you as to how the multi.
national corporationg are sabotaging
the production. You know the price of
dalda—a four kilo tin of Dalda~—came
down Irom Rs. 5 to Rs. 42. We are
extremely happy to learn this. I have
been told by our Federation that the
Dalda factory at Ghaziabad owmed
by the Hindustan Levers has stopped
the production of dalda completely just
to raise the price of it. I want to
know if this is true or not. How is it
that in spite of the Prime Minister’s
statement, instead of maximising the
production they have stopped produc-
ing it? I want to know whether they
can be put behind the bar for this?
I am sure, when Shri Shinde makes a
statement, he will tell us something
as far as Hindustan Lever is concerned
whether it is a fact that their factory
at Ghaziabad has reduced production
instead of producing more.

How is it that even after decontrol,
they are not utilising the full produe-
tion capacity in their Ghaziabad fac-
tory? In their Ghaziabad factory
alone where the capacity is about 450
tons per week, they were producing
only 200 tons per week. After the
price has fallen, they are producing
only 100 tons a week. I mention this
with full authority. The capacity was
450 tons per week before emergency
and they are manufacturing only 200
tonse per week after the emergency.
In fact, after the emergency ihe pro-
duction should have shot up and after
hearing the statement of the Prime
Minister and the T.V. interview with
All India Radio, why they have decid-
ed to reduce the praduction to 200 tons
ner week. The Government is anxi-
ous to see that the manufacturer uti.
lises the full capacity of the factory.
The Hindustan Lever at Ghaziabad
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should be prosecuted either wunder
DJIR. or under MISA. If they are
not prosecuted, in that case, 1 sna]] be
constrained to believe that tne MIBA
and the DIR are meant for the small
shopkeepers and not for the manufac.-
turers like the multi-national corpora-
tion. I have also written letters to
the Minister. Why should they not cut
down the expenditure when Hindustan
Lever is spending Rs. 20 lakhs a year;
on their personnel conference Rs. 10
lakhs a year; on the FRO’s conference
Rs 60 lakhg a year; for litigation Rs. 30
lakhs a year; for their study tours Rs. 5
lakhs a year and for their guest houses
Rs. 4 lakhs a year.

I bave written a letter to say that
there 1s no control as far as the muiti-
national corporation 1g concerned—
whether 1t be Hindustan Lever or
Phihps or any other company. I would
1equest the hon. Minister, Shr1 Pranab
Kumar Mukherjee to kindly take note
of that and 1 want a reply either from
the Food Minister or from Shri
Mukherjee whosoever can reply to
this

My last point .s on Demand No. 59
—National Textile Corporation. We
were extremely happy when 103 sick
textile mills were taken over by Gov-
ernment. You might remember that
my hon. fr.end, Dr, Ranen Sen, Shri-
mat: Parvati Krishnan and others
made an appeal to the Government that
they should take over the textile in-
dustry as a whole. It is no use taking
over the sick textile mills only. Some-
how or other these textile mills have
been converted into junks. The money
taken from the financial institutions
was not used for the purpose of
modernisation of textile mills. For
want of machinery for modernisation
of textile mills, many of them are
stil] in a fAix, I do not know whether
this Rs. 2.3 crores which has been
sought for in the Supplementary
Grants will be sufficient.

Taking advantage of this Demand, 1
would like to mention about two mills,
namely, Muir Mill and Victoria Mill

which have been taken over by the
National Textiue Corporation. These
two mills at the time of their be:ng
taken over were running at a mofl out
aue to the msmanagement__ ot iae
General Managers of these two mills
they have started runming ai a loss.
You will be surprised to know that the
General Manager of the Muir Mill, Mr.
Narang declared a massive lay.off of
the workers on the 27th June whereas
the Emergency was declared on the
26th June. This has happeuned because
of the m-effitiency of the General
Manager. The General,Manager knew
there wag a crack in the roof of a
spinning department and suddenly he
realised that the workers cannot wcrk
safely under that roof. I request for
an investigation into the whole matter.
I am happy to say that Mr Pa: .nd
Mr Maurya have assured that a team
will be sent there to investigate the
whole thing. Sir, if it is found that
these two mills are running at a loss
because of certain financial conditions
and not due to mis-management, [ am
prepared to resign. I know the workers
who work 1n these mills. Mr. Singh-
ania was running this mill at a profit.
I reocuest for a proper investigation in
the working of these mills.

Now, I come to another point [
would request the hon. M'nisters, Shn
Pai, Prof Chattopadhvaya and Shn
Maurya to take over snother two
cotton mills, namely, Laxmi Rattan
Cotton Mill and Etharton West MIll.
The Chief Minister of U.P. fook a
decision that these two mills will be
taken over He made an announce-
ment to this effect on the 7th June
in Kanpur. Afier he made the an-
nouncement I approached the Centre
for taking over under National Tex.
tile Corporation the Laxmi Rattan
Cotton Mill. The Centre agreed to 1t
on the basis of an investigation report
Sir, Laxmi Rattan Cotton Mill s
headed by Shri Ram Rattan Gupta,
one of the most famous men of India-
for non.payment of Government reve-
nue. Rs. 31 lakhs were due froin him-
on account of tax payment. He got
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this amount written off through Dr.
Reddy, Governor of UP. Thinks to
Mr. Ganesh when he was in the Fin-
ance Ministry he got the case re-open.
ed but I am sure this money cannot
be realised from Mr. Gupta. Now, he
wants to run thig mill again. For the
‘ast eight to nine months 8,000 work-
ers belonging to Laxmi Rattan Cotton
Mill are just rottine on the streets.
“When a de¢ision has keen taken both
by the Centre and the State. I want
to know why nationalisation does not
take place of this mill. Now, I am
‘told, it is being said that Rs. 3 crores
are needed for taking over this mill
If more delay takes place Mr. Ram
Rattan Gupta is going to sell off both
moveable and immovable property be-
Jonging to this mill. I know his assets
are more than the liabilities. The
-people of Kanpur are extremely sore
that for the last 8 to 9 months they
ard starving on the streets. When I go
to Kanpur and ask the workers to
support Mrs. Gandhi’'s policies then
they a¥k me a guestionr Whether we
should remain starving when she has
assured that workers will be given
-their due share in the mills,

With these words I accept this
amount although a provision should
“have been made for nationalisation
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IV IMEAT TN KT @ 1 WA
FgT & AT q%A H qr § fa sy
A g2 fawr sy gy srgar IR Uw
sy afr At | g 1R s az
rnfge o dwfer a3 go ¥ Afew
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gk qagE W R srr AR 41
rad fory € Sur dver A g & 1 @@
=% dwifas §, et v & fogat a3
gea E_feT agant afi frav v 3
U FT EAH QT A qrAT & | 0T A
&% & av R ol ¥ wr awar ) Afew
qg™ Ig% fau #.§ Iy drr w3 faer-
a7 ATfEn | AW STHYC ¥ WY AA
G eAT &3 g K ST Fr oA &
%9 AT faerar amga § e A% sniAr
FE 5 ¥ AT A W G H AW
#1 78 § T o oo aETaRT R
# qra § wg Swforrsr agroar S¥L SN
FT S%E TG WL I&& fag A
et frers wiife ag gl ow oY
W areaT § 1

MR. SPEAKER: Mr. Shastrl, I have
considered your Cut Motions and have
taken them as read and moved. But
I am not calling you now to speak on
that.

SHRI RAMAVATAR  SHASTRI

(Patna): 1 beg to move;

“That the demand for a supple.
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of to.egn
trade and export product.on be
reduced by Rs., 100.”

{Failure to nationalise foreign
trade (1)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production be
reduced by Rs. 100.”

[Failure to check over-invoicing
and under-invoicing (2)7.

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production be

[#ailure in finding a solution of
the problems of the weavers (3)].
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“That the demand for 3 supple-
mentary grant of a gum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production be
reduced hy Rs, 100.”

[Need to provide special assist.-
ance to the weavers (4)]. h

“That the demand for a supple.
mentary grant of a sum not exceed.
ing Rs. 3,000 i<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>